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16.02 hrs.

MOTION RE: REPORT OF SECOND
ENQUIRY ON AGRICULTURAL
LABOUR IN INDIA

Shri N. R. Muniswamy (Vellore):
Sir, I beg to move:

“That this House takes note of
the Report of the Second Enquiry
on Agricultural Labour in India
(Vol, I—All India), laid on the
Table of the House on the 2Ist
December, 1960.”

At the outset, I have to make cer-
tain observations regarding the agri-
cultural labour preblem in India. A
perusal of the report of the second
enquiry indicates that the position of
agricultural labour has been almost
the same from 1950 onwards. The re-
port of the first enquiry covering the
period 1950-51 was submitted some
years earlier, and this report covering
the period 1956-57 was submitted in
1960. Frcm the two reports, it appears
that the position of the agricultural
labour is almost the same, if not
worse. Evidently, the reason is that
there is no organised sector for regu-
lating agricultural labour se far as
our rural economy is concerned,

It is admitted that India is pre-
eminently an agricultural country, and
that the people living in the rural
areas are dependant only on agricul-
tural work and nothing else. As stated
in this report, the national income is
about Rs. 11,000 crores, 50 per cent. of
which is being contributed by agri-
cultural labour. The rural area is
about 70 per cent. of the country, and
one-fifth of its population is the agri-
cultural force. Thig indicates that this
sector is not well-looked after. In in-
dustries, for example, there are labour
unions and labour leaders, but agri-
cultural labour is not organised, and
it has to fend for itself.

We are all aware that agriculture is
not a full-time job. It is only sea-
sonal, and it varies from place to place,
from State to State. Even in the same
State there is different from place to
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place. Se, the problems presented by
agricultural labour are complex.

The present report as well as the
earlier one have not been able to give
us complete data, and the actual data
given by them as a result of sample
surveys cannot be depended upon for
formulating any concrete remedies to
be adopted.

So far as this sector is concerned,
labour is not organised and it is for
the Government to see what best
could be done. Our economy ig based
mainly on agriculture, Now, there is
some change from agriculture to
industry. In this transitional periva
or during thig change-over from agr:-
culture to industry, there are bound
to be some problems and difficulties
to be faced. So, agricultural labour
is a problem that has to be lookcd
into carefully. It cannot be taken as
an isolated problem, unconnected witi
other problems It is connected with
the land problem and it is connected
with food and agriculture. Therefore,
it would have been much better if
the Minister for Agriculture had also
been present here, ag also the Minis-
ter of Community Development and
Co-operation. The Planning Commis-
sion might alsp be represented possib-
ly. But, still these 8 Ministers should
have been present here to here the
grievance and the remedies that
migh' possibly be suggested by some
hon. Members, I find only the Labour
Minister is present here as if it is
only hisg responsibility to look to the
welfare of the labourers, As this pro-
blem is one which is pre-emimently
connected with land and alsp com-
munity development, the Minister who
has been asked to look into these sec-
tors must have been present here.
Leaving aside that aspect let me go
into the present position of agricul-
tura] labour.

Let me first bring to the notice of
the House the employment position.
In the Second Five Year Plan, out of
3 lakhs—I speak subject to correc-
tlon—af labour force for which they
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hoped to find employment they were
able to find only for 10,000. They
have provided schemes now to find
employment for about 7 lakns of
people in the next Plan. If in the
previous Plan they could find employ-
ment only for 10,000 people out of 38
lakhs for whom they wanted to pro-
vide, I am not able to envisage how
they would be able to find work for all
these 7 lakhs of people. So far as his
sector is concerned, unemployment
ranges over millions, and, as such, this
problem has got to be looked into with
care and caut'on.

Let me read one portion from tais
book. On page 101, it is said:

“The employment  position of
casual agricultural labourers, who
furm the bulk of labour force, did
not show improvement over the
situation that obtained in 1050-
51"

It appears that the position ‘s al-
most tht s=ame as I stated in the
beginning of my speech. You will be
plcased to gee that in 1950-51  the
employment position was that these
labourers had work on 275 days. As
compared to that it is 237 days in
1956-57, That would indicate that :t
has gone down. As g matter of fact,
they were able to get work for 273
days in 1950-51 and 1956-57 it has
decreased to 237; that is, there 1s u
decrease of 38 days. That indicates
that there is something which has got
to be remedied.

The national per capita income in
1950-51 wag about Rs. 265/-. Let me
read portions so that it may be clear.
According to the Central Statistical
Organisation's estimates the national
income per capita was Rs, 2018 for
1856-57. 1y says here that the per
capita income of agricultural ilabour
bousehold in 1956-57 was 89.4 or about
34 per cent of the national per capita
income. The corresponding figures
for 1950-81 were Rs. 265 and Rs. 104
respectively, They say that it s re-
Jevant to note that the national income
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estimates covering the entire popu-
lation, both rural and urban, whereas
the enquiry figures relate only to
agricultural labour households in the
rural areas. So, the per capita income
of agricultural labourers is dwiadling
down and they are not able to get
what they want and unless they can
find some supplementary income for
their livelihood it is not possible to help
them. That is the position with re-
gard to the income according to the
report.

We have seen that during the last
ten years the pressure on land 1s in-
creasing because of the increase in
population, I would refer hon. Mem-
bers to page 9 of the same volume
wherein they say that the disquieting
feature of the Indian cconomy j3 the
steady growth in the number of par-
sons solely depending on agricuiture
between 1901—1951 and the propur-
tion of people depending on agricul-
ture to the total population incvcased
from 70 to 71 per cent. They further
say that from 1851, about 67 per cent
of the population solely depeaded on
agricultur> for its livelihood. Thus it
would appear that whatever cxoansion
had taken place in the incdustcial
sector hag not been able to divert
manpower from agricultural purauits
to any effective extent.

In 1951, 82 per cent of our people
were rural and about 17 per cent,
urban. In 1857, the corresponding
figures are 81 per cent rural and 19
per cent urban This indicates move-
men! from rura] areas. The urban
arca is very much, inspite of the
incentive given to the people. This
indicates that the population s in-
creasing without proper incresse in
income. This problem it is true,
bristles with difficulty and it is not
only the duty of Government but
also the duty of everyone of us to
see that these people are provided
with enoush employment. It is for
this purnose that we have got these
river vallev projects. 1 will take
Hirakud Dam as an {llustration.
Before that dam was constructed,
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people were having one crop;, that
area was rain fed. Subsequently, ihe
dam wag constructed for the purpose
of providing them employment
throughout the year; it may also be
regarded as flood control measure.
But people did not raise a second
crop. They are satisfled with the first
crop or thc first crop yield is suffi-
cient {0 meet all their needs,

16.15 hrs.
| DR, SusHILA NaAYAR in the Chair]

The money spent on the dam was
with a view to give work for the
labourers. That purpose is not serv-
ed, Proper utilisation of the facili-
ties made available by the construc-
tion of the dam, namely raising of
the second crop and thus providing
employment in agriculture for pco-
ple, should be insisted upon. The
second crop should bo raised. For
the rest of the period, they may be
lethargic or idle or they may not have
enough work to eke out their liveli-
hood They must move from th-
place, but where? They must move
either to un industrial place where
their services may be requirod or to
any other place where there is cnough
irrigation potential to raise crops. In
Hirakud I do not think any such faci-
lities are available. in that part of
the country, nam.ly, Orissa, the peo-
ple are not very enthusiastic to utilise
their manpower. Of course, T am
subject to correction. The reason
behind this is that cither they are
complacent with the present situa-
tion or are satisfieq with the avail-
able produce. Therefore, I suggest
that the Government should take
upon itself the responsibility of seeing
that labourcrs in thig sector are gain-
fully employed throughout the year.

Shri Surendranath Dwivedy (Ken-
drapara): There are higher water
rates also.

Shri N. R. Muniswamy: That may
be true. It is for the Government to
minimise or reduce it or to give any

AUGUST 81, 1861 Report of Second Enquiry 6280

on Agricultural Labour in India

other incentive so that they can get
more produce to compensate the
higher water rate that they are asked
to pay. The Government cannot
shirk their responsibility for finding
jobs for the agricultural labourers. So
far ag the industria] workers are con-
cerned, there is no worry, since they
have a number of leaders and there
are a number of unions to take care
of them. But in regard to this agri-
cultural gector, it is the most unorga-
nised sector; it is not continuous, the
work is scasonal. So, the Govern-
ment must take upon itself the res-
ponsibility of finding out an all-round
scheme of work for these labourers
so that there may not be any wastage
of human labour, The utilisation of
manpower and the work on river
valley projects must be so integrated
as to see that the people are provided
with enough jobs throughout the year.
For the last ten years, a: we s.e, from
the two reports, the positioy of agri-
cultural labourers is almost the same
if not worse. A reading of the reports
is also not very happy. The reports
show that we aro not mindful of the
rural cconomy. This sector is the
most neglected sector in our country.
Agriculture has got to be regarded as
an industry in the same way as we
regard other industries. Th: Govern-
ment should see that the manpower
in this sector is not wasted but utilised
to the fullest extent and all amenities
must be provided.

I would now suggest some remec-
dies to right the situation. In the
case of small industries, Government
give some concessions, For the initial
period of » few ycars, there is no
income-tax. All sorts of help are
given to the industries. Some subsi-
dies are als, ven to these industries.
Why not the agricultural industry,
which is the primary industry, on
which we depend every day for food,
be given all this help? You and I and
all of us cannot get on and pursue
our jobs unless somebody produces
thinge for us to sat and live. We are
sitting in an air-conditioned chamber,
but we want something to eat. Who
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produccs the foodstuffs? It is that man
living in the rural area, the people
who spend their lives on the land,
the pecople work on the land. Their
land and their labour are inextricably
mixed up in such a way that they
cannot but pursue their occupation,
and they must be given all help. We
9'l depend on them g great deal. Unless
1aey do their work, we cannot main-
:ain ourselves.

That is why, just as the industries
are subsidised for an initial period, for
the constructicn period till the plant is
commissioned, and just as they are
given many kinds of aid, agricultural
industry should also be subsidised. Sub.
ject to correction, I may say that in the
United Kingdom and the United States
of America, there is some sort of sub-
sidy for the agricultural sector. If not
on th¢ same moael at least oii  the
same criterion, and akin to that, why
not somcthing be done to see that
these peopie are subsidised? In the
case of sugar, the grower is subsidised
so that he can produce more. Some-
times. there is slump and something
there is scarcity., Only a portion of
the agricultural sector, that is sugar,
is behind helped. 1 want to see that
the entire agricultural sector, irres-
pective of the fact whether it is a
cash crop or a commercial crop or
any other crop, is subsidised and
helped. This is one of the remedies
which 1 suggest. Government shculd
take upon itself the responsibility of
fix ng some sort of subsidy for agri-
culture,

My second point is about the com-
munity development programme. 1
hope I will be pardoned if I say any-
thing abowut this particular Ministry.
It is a very delicate thing to say either
for or against particular Ministry.
If something is said in favour of the
Ministry nobody will take any objec-
tion, but here 1 have much to say
against it, the reason being that every-
thing i8 not quite al! right in this
Ministry.

Madam. I come from the village
side and 1 know how the community
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development programme is being
worked out, how the Extensi:n Sche-
mes and National Development Blocks
are being worked there. 1 am not
taking th s opportunity to tell you all
my grievances. As a matter of fact,
we must take only the essence of it
and not find fault with it. What I
want to say is, the community deve-
lopment programme must als» be co-
ordinated in such a way as to see that
the people have extra cnthusiasm to
work on their land. That is not there
at present.

My next point is about the Mini-
mum Wages Act. It is very difficult
to apply the Minimum Wages Act to
all industries, particularly to thig agri-
cultural industry. There are certain
difficulties; I quite realise it, But very
often the Ministers meet at State level,
they meet at the Central level and
other people connected with this in-
dustry also meet. They cull out their
experiences, sometimes compare notes
and sometimes gain something from
the experience of others by such com-
parison. We are able to reach some
sort of conclusions as a result of these
various mectings and conferences. The
Minimum Wages Act ig being review-
ed, I should say, once in three or
four ycars or once in g year. Still
the progress as regards the impiomen-
tation of this Act uniformly in all the
States is not quite happy. Unless the
Minimum Wages Act iy made appli-
cable to all the industries uniformly
as far as possible, with slight varia-
tions according to the locality or the
place, we may not able to get jobs
for these people throughout the ycar.
The reason is, as | have already gtated,
there is g relevancy between land and
labour,

Unless the peasant proprietor is as-
sured much ahead of the secason that
the price of a particulasr commodity
will be such and such, he will not be
able to put forth extra investment to
produce more. They depend upon the
seasonal variations and market values.
Sometimes what happens is, thev pro-
duce more, they do not get the proper
price, they are unable to walt for jong,
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they seek the assistance of thesc in-
termediaries who take away their en-
tire produce for a song. They are
forceq to sell their produce like that
because they have nothing else to fall
‘back upon,

This is the primary industry in our
country. This is the life-line of our
economy. This is the only economy
on which we can always depend. We
need not depend upon foreign ex-
change as far as this industry is con-
cerned. We have only to use our do-
mestic exchange, and that is gur own
men. We must use our labour and
produce more. Therefore, we should
give an incentive to the peasant pro-
prictors to invest more. I am not
going to deal with the various reac-
tions that arise out of it, but so far
as these pcasant proprietors are con-
cerned they must be given an incen-
tive to se. that they invest morc
to get more produce. For that we
must assure them of a fixed price for
the commodity.

There will be some difficulty in tix-
ing the price of a commodity much
ahead of the season. I know the diffi-
culties, but even then they can work
out a reasonable price from the data
thay is available with them much
ahead of the season. If only that is
fixed and the peasant proprictors arc
assurcd of g reasonable price they
will also give a correspondingly good
minimum wage, if not more. to the
labourers and also see that the labour-
ers work for six to eight hours. We
know how in the non-agricultural in-
dustries the labourers do not work for
eight hours. They are, of course, there
for eight hours, but their real work
according to me will only be for four
or five hours and for the rest of the
time they will be either talking or
just showing that they are working.
Therefore, I would say that unless we
fix the minimum priceg for all the
commodities much ahead of the sea-
son, we may not be able to achieve
our targets. Since the proprietor or
the landlord knows how many kalams
or maunds of peddy, ragi or jowar he
will get out of his land, if the prices
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are fixeq before the harvesting sea-
son, he can know the value that he
will get out of his land and, aecord-
ingly, he can pay to his labourers. So
that, the iabourers working in the
fields will also get more money if the
prices are fixeq in advance.

As regards the difficulties which
the Government might possibly en-
counter in fixing the prices, 1 will not
listen to them for this reason that
there is no use of giving explanations,
the more you stand condemned for
this reason that there is nothing
wanting in the armoury of the Gov-
ernment for not being in a position to
fix the prices, if they make
an  honest effort  just as they
have done in the case of cane-
growers. The price of cane has been
fixeq with the result that the cane-
growers are producing cane in large
quantities, Likewise, this section
has also to be looked into  from that
angle.

Lastly, 1 come to the psychology
of the people, I find from experience
that the labour class are of two types.
There are the industrial labour
who are guided by their union lead-
ers. They agitate for their rights
and they are able to get what they
want. But the labour belonging to
the unorganised sector are not able
to get a decent wage Though every-
one of us, including the Government,
sometimes say that the labour in this
sector must not be ignored and they
should not be neglected, they do not
have proper advocates to plead their
cause. Therefore, unless we change
the psychology and see that these
people are helped nothing is going to
come out of pious hopes.

We all are aware that the agricul-
tural labour belong to the backward
class. Backward people need not neces-
sarily mean people who have no
money. But I must say that there are
certain sectiong of the people, Sche-
duled Castes, Scheduledq Tribes and
other backwarg classes, who always
live only in the rural areas They do
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not know what an urban area is, Of
late, there is some movement from the
rural area to the urban area because
they arc enamoured of the glamour
and the thunder and lightening of
town life and the dazzling of town
life and they want to have a change
in their attitude and behaviour. But
excepting a few people, about 10 to
15 per cent, who move from the vil-
lages to the urban areas, most of the
people still continue to live in the
villages and thev have to be looked
after by us.

These reports only help us in
understanding the real position of the
labourers. But the remedy suggested
by that report is one of legislation.
Legislation is not going to help. Land
ligislation and other ceiling legis'a-
tions have been promulgated with a
view to see that these people are
helped. But ultimately what happen-
ed? The area that is now brought
tunder cultivation is not much. Still,
there are innumerable pieces of lands,
lakhs and millions of acres, which
are not cultivated There is the
Bhoodan movement. But what s
the result of it? People have given
lands which are usecless as Bhoodan.
How can such lands be utilised unless
those lands are reclaimed and more
money is invested in them? People
who are charity-minded are only few
in number. Only such people given
good cultivable lands as Bhoodan.
Most of the land given as Bhoodan are
not land worth the name.

Taking all these factors into con-
sideration, 1 am of the view that the
agricultural labour should be brought
on equal footing with the industrial
labour. So, I only wish that the
Government would give some thought
1o the suggestions I have made as re-
gards the fixation of pricex. mnimum
wages subsidy for this industry and
diversification of other small-scale
fndustries in the rural areas to sup-
plement the income of the agricul-
tural Jabour, becsuse their income is
<nly seasonal, and for the rest of the
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vear they have no means to supple-
ment their income. I would request
Government to see that these things
are taken care of and the agricultural
labour are helped.

Mr. Chairman: Motion moved:

“That this House takes note of
the Report of the Second Enquiry
on Agricultural labour in India
(Vol. I—All India), laid on the
Table of the House on the 21st
December, 1960.”

Shri Nagi Reddy (Anantapur):
Madam Chairman, the country and the
Parlinment had been waiting for this
Report to be presented for quite a
long time. I think it was somewhere
in 1954 or 1855 that this Committee
was appointed to go into the condi-
tiong of agricultural labour so that
the Government would be able to
plan the future programme for this
huge mass of the people in our coun-
try who are somcthing like 24 to 30
per cent of the rural households.
After something like five ycars of
study and collection of data the House
was presented with the report at the
fag-end of 1960.

This Report is certainly a very re-
vealing document. It has highlighted
the conditions of life of probably the
most harassed and cxploited class of
people in our country. Thix Report
has told us and has given a warning
to the country that the condition of
these people in all sectors of their
life ig deteriorating very fast and hag
to be taken note of in what are known
as our devclopmental plans.

The first point tha* the Committee
has made is the fact that the agri-
cultural labour population without
land has increased in percentage bet-
ween 1930-31 and 1935-38 from 80%
that polarisation is increasing fast,
that even the little to 379, of the
tota) agricultural labour; land that
they probably had has gone out of
their hands, that the agricultural
labour populstion which had probably
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an acre or two of land has now lost
it in between those years. Therefore
the result of it has been that amongst
agricultural labourers with and with-
out land the percentage of those with-
out land has increased, I am sure if
another enquiry is made in 1960-61—
I hope if it is made, it will not take
five years for them to present the
report—and if its report is presented
within a year or two, you will find
that in these years there has been a
greater increase in the number of
households who have lost their land
and, therefore, the percentage of agri-
cultural labourers without land will
certainly be more than what has been
reported in the Second Agricultural
Labour Enquiry Report.

The second fact, which is very im-
portant, is that the number of un-
employed days has increased. After
all, the agricultura] labourer gets only
a seasonal occupation and that too
at the most for probably one-third of
the year, not more than that. The
number of unemployed days was 110
days according to the Report, that is,
on an average. I do not know how
it can be. People who come from
the villages, as I do, know that an
agricultural labourer does not get
work on an average for, say, 200
days. All the same, even taking it as
true that the agricultural labourer has
been getting employment for some-
thing like 200 and above number of
days, according to the Report, we are
told that the number of unemployed
days has increased from 82 to 110 per
year, That means, agricultural la-
bourers without land have increased
in number and the number of their
employed deys have decreased. What
sbout their wages? The wages of
agricultural labourers in these years
have gone down from 109 naya paise
to 96 naya paise of an average. Wages
have therefore, quite naturally, the
annual income drops. When we are
finding that the national income in
our country is increasing, the per
capita income of the people in our
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country is increasing on an average,
it is a curious phenomenon to find
thay so far as the 24 per cent of the
agricultural labour population or the
rural population is concerned, their
per capita income is decreasing and
their annual income is decreasing and
iIs a very serious matter. 1 should
say that it is an explosive feature.
If the Government is not capable of
understanding this serious situation,
I would not be surprised if, after
this lcthargy among the people who
have been silent, too silent for the
misery that they are undergoing, some
day, it explodes like a volcanoe. The
Government must take note of this
very serious factor of decreasing num-
ber of days of work, and decreasing
wages that is taking place.

Added to this, may I remind, here
is another feature,—step after step, it
is very logical—that the number of
households in debt amongst agricul-
tural labour families has increased
from 45 per cent to 65 per cent and
the amount of debt per family hasin-
creased from Rs. 47 to Rs. 8. Em-
ployment of child labour from 4-79¢
to 76 per cent has shot up, All these
features pointout to one very impor-
tant factor that in our country, cvem
after Independence, the feudal re-
mnants that are living in our country
are strong enough yet to control the
rural economy. It is the feudal re-
mnants and the feudal type of agri-
culture which has been developed in
our country that has -been the reasom
for stagnation in our agricultural pre-
duction, It is the reason for the ex-
tremely miserable condition of the
vast masses of people in rural arces.
This, in general, is the condition ef
the people.

It does not end itself there. Of
course, I do not want to quote fromx
the report. because the report is se»
vast and I do not want to take The
time of the House. The Governmest
must also note one very importangt
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factor that in the villages, agricul-
tural labour is not free labour. He
is not free. It is not like industrial
labour selling his labour to anybody
he likes. It is not so. Every one who
lives in a village knows that an ag-
ricultural labourer in debt is indebted
on his own, but completely, the whole
of his family is indebted. A debt, once
he incurs, is never repaid, it can never
be repaid. 1 know of agricultural
labour families who have been attach-
ed labourers in landlords’ families. I
myself come from a landlord family
and I must be knowing what the con-
dition exactly is. The grandfather,
father and the child, one after the
other, continuously are attached Ila-
bourers in the landlord’'s house. T am
sure that the son will hand over the
legacy to his son unless the Govern-
ment takes it into its head, not
through community projects, not
through national extension schemes,
but through a very fundamental ero-
nomic and social change, to break up
this fundamentally nasty system that
has developed in our country, due to
the feudal legacy which is still sur-
viving. Are you prepared to do it,
is the question. Are we prepared to
give that amount of independence, at
least independence as a labourer? I am
not talking of independence that one
must become immediately a crore-
pathi or a lakhpathi To talk of free
education, to talk of educating every
child in the country is almost an im-
possibility when you are facing an
economic situation wherein the child
is not free to to go to school. Don’t
you see that? Can‘t we imagine that
condition? Therefore. the increase in
the employmen; of child labour which
has shot up from 4'9 per cent. of the
total labour to 7'6 per cent. is a
phenomenon which only shows that
the grip of the indebtedness which the
agricultural labour hag got into under
the landlords is s0 heavy that they
will not be able to get out of it. And
I may say that the debt which the

mlcultl:lnl labour family ig facing due

t> decreasing wages and due to the de-
crensing number of days of work is
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also forcing them to go and mortgage
their son into the landlord’s house.

Added to this, we must also remem-
ber that there is another Teature. At
page 240, the Third Five Year Plan
gives us an cnumeration of land hold-
ings of all sizes in our ccuntry, State-
wise. If we look at these figures, we
can see the contrast which is there so
patent in rural life. It talks of only
those people having some land; it
might be one cent, or one acre, or two
acres, or hundred acres or thousand
acres.

Taking the case of Andhra, 1 find
that 474 per cent. ¢f the agricultural
landholders hold ng not more than 2'5
acres of land each own only 7'9 per
cent. of the total land. This catcgory,
1 am sure, is mainly agricultural
labour category; this cannot be any-
thing else, and I am sure that they
will not be able to survive on this
small picce of land which they hold.
While 47:4 per cent. of the agricultural
holders h ld only 7'9 per cent. of the
land, here is another phenomenon
that 0-4 per cent. of the landholders
owning more than 100 acres hold in
their hands 10°1 per cent. of the land.
Or, to put it in much more concrete
terms, if 47 per cent. of them hold 14
lakhs of acres in their hands, 04 per
cent. of them hold in their hands 18
lakhs of acres. This is a8 feature which
Government should understand. If
they are prepared to go tRrough the
statistics which they have pr'nted, pro-
bably hoping that nobody will go
through them, if they are prepared to
go through these things and try to
understand the economy in the village
today, and also understand how the
grip of the pe:ple at the topmost level
is capable of squeezing out the life
of the lowest of the low in our coun-
try. then, they will come to a proper
understand ng as to what is to be
done.

Immedistely we shall b» told,
‘Therefore, we are thinking in terms
of land reforms, and of changes In
social and economic conditicns; all
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these things are being done one after
the other; you cannot do i. in a flash.”.
I can quite understand that nothing
can be done :in a flash. But are we
doing it? Are we doing it in the way
that we have accepled to do?

Take one very simple example. Take
the case of the cultivable waste land
in our country, which, we are told,
1uns to millions of acres. What has
happcned?  Quite a g.od number of
the agricultural labour families as a
result of the'r extraordinary physical
labour, have gone and occupied a bit
of those lands, probably for fifteen or
twenty years, and have been cultiva:-
ing them, even paying penalties to
Government ycar after year. But
what are Government doing for those
people? In my State, in the name
of those lands having ¢ me under the
Krishna Barrage scheme, in the name
of thosce lands having come under the
Nagarjunasagar project, in the name
of those lands having come under the
Tungabhadra  High  Level  Canal
scheme, Government are telling these
people to vacate thosc lands, because
they are going to auction them. It is
a very serious problem. When we are
having land reforms, we are evicting
agricultural labour that has been
occupying those lands for some tens
of years, and who have made it
cultivable land after immense physical
labour Today, Government are
evicting them. What for? Ther
simple reason is this: *T have built
this project. it has cost me Rs. 33
crores. Where am I to get that money?
I must get that money out of the land
that is going to come under this canal.
You may have cultivated it, but the
land is mine.” So the G:ivernment
automat cally becomes the landlord,
and not an ordinary landlord, but
worse than a feudal landlord, because
it is not prepared to give it to the
agricultural labourer, it is only pre-
pared to auction the land. When land
is auctioned. who gefs it except the
biggest and the highest bidder? Shri
N. R. Muniswamy said incentive
should be given for beiter cultivatinn.
1s this the way of giving incentive to
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m.llions of people who are not less
than 24 per cent. of the rural popula-
tion?

Therefore, the first and foremost
thing to do, which can be done imme-
diately also, because the land is in the
hands of the G.vernment, it is not in
the hands of private landlords, is to
distribute and not auction these lands.
It < in your hands. So, the firs! and
foremost thing is to dis ribute the cul-
tivable waste lands in the hands of the
Government  to these agricultural
labcurers who are ei‘her in occupa-
tion now, or wh: have not yet
occupied.

Are they prepared to do it? Is there
a categorical answer? I am sure there
is none beceause ycar in and year out
it has been a struggle going on in my
State for keeping these lands which
have been in the hands of the agricul-
tural labourers. This is the case in
Krishna district, in the case of the
Nagarjuna project where even though
the project has not yet been complet-
¢d, G vernment is trying to evict
them for the reason that the canals
are going to come; not because they
are in the way, but because with the
canal coming the land will become
valuable, and they cannot be certainly
given that land. This is the argument
of a baniya. 1 do not expect this of
a socialist Government, unless the
Government only calls itself socialist,
while actually, inherently, its men-
tality is that of a baniya. One of these
tw> things should be true.

Pandit K. C Sharma (Hapur): On
a point of order, I may inform him
that the Supreme Court has held that
baniya is a contemptible term, and
that it comes with'n the scope of
defamation.

Mr. Chairman: There is no point of
order.

Shri Nagi Reddy: I withdraw it. It
it is »0. I have no objection to with-
draw it
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Then there s the question ¢f the
Minimum Wages Act, It is a very
important Act, and has certainly done
some good so far as industrial estab-
lishments are concerned. 1 do not
blame the Governmen: alone for not
implementing it. It is not so easy to
implement it, I can understand that,
but there is one way of implement-
ing it. That is the way of educated,
c.n=cious political leadership, That is
where 1 blame the leadership of the
political parties of this country, includ-
ing me and you. I do not escape the
blame, because 1 know that 1 have
myvself not done justice, even though I
am certainly doing and moving in that
direction. That is because agricultural
labour is vastly scattered. Have a
movement for rousing the political.
social and ec nomic conscousness of
the agricultural labourers, have an
organisation for it, and much more im-
portant, have a brave leadership for
it., Otherwise you cannot make a
move.

1 know of quite a number of vil-
lages, where it is difficult to enter
w thout the permission of the head of
the village. It is an impossible thing.
Even the Prime Minister ¢f the coun-
try will not be able to do it if he
relinquishes his Prime Ministership
and goes there as a Congressman. 1
can give him a guarantee of that.
There is the famous village of Dori-
galu, 1 did not want to name it.

What is happening? How are you
going to implement the Minimum
Wages Act there? It can be imple-
mented if the political parties, without
animosity among themselves when it
comes to a question of implementing
particularly such piece of legislation,
act and move unitedly in the interests
of the lowest class. There is a possi-
bility. It can be done and it should
be done. Are the Congress Party, the
Government and the Opposition parties
prepared today to take the oath that
this should be implemented with the
v'gour and leadership which the nation
requires? About the Communist
Party, 1 am prepared to say that we
are preparcd to join hands with any-
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one who is prepared to see that the
Minimum Wages Act is implemented
wherever it is not implemented. How
can we expect the Tahsildar or the
Revenue staff to do it? How can you
expect the Village Muns'f or the Vil-
lage Karnam to do it? The Village
Karnams are antagonist'c to this
Act. Therefore, no Act of this nature
can be implemented by governmental
p wer alone unless the party in power
takes its own active workers to go
into the field to implement it, and get
the support and co-operation of other
social workers and polit'cal parties.
The agricultural labour must have an
organisation of its own t» fight for its
rights and this minimum wage is onc
of the rights. Are you prepared to do
that?

The third and the final thing is the
question of land reforms. 1 do not
want to enumecrate them. We are told
that land reforms are coming. 1 do not
know when, But we have given so
many exemptions. All those lands
which are well cultivated and are
under first class management will not
be distributed. Who does not manage
in a first class way today when the
Government is giving millions of
rupees as loans and grants to the land-
lords for the purchase of tractors and
improved agricultural implements etc.
and to make first class capitalist farms
in the villages? The landlord class is
taking advantage of the governmental
machinery to make itself into first-
class farm ng society so that its lands
arc not distributed.

Gardens will not be distributed
Lands under sugarcane cultivation
will not be distributed. So, when we
give up all these things, what happens?
There is no land for distribution, Wili
Government appoint a committee to
go intp the working of the land re-
forms in the villages and see how far
they have benefited the classes? Work-
ing of land reforms is not, after all, an
ordinary thing. It is an economic and
social revolution in the countryside.

Why are you not aple to implement
the land reforms? Because the re-
forms have innumerable loopholes. It
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is impossible for anyone to get any
piece of land from any State for dis-
tribution, The Land Reform measures
instead of reducing concentration of
land in the hands of landlords, I should
say, has only increased the concentra-
tion in a different form. Nagi Reddy
as the head cf the family might have
been owning 1,000 acres of land some
three years ago. But he does not own
them in his own name; he owns them
in the name of his son or his wife o
some other person. And, thus, hs
becomes exempted from the land re-
forms, The form has changed but the
content remains the same; the concen-
tration of land in our country has not
changed. Thercfore, 1 forsee that the
result is going to be greater concentra-
tion in the hands of a few and greater
increase in the number of agricultural
labourers and greater misery to these
people because you are not able to
give them minimum social and econo-
mic conditions essential for their
growth.

I can even tell you here that we are
not going to break agricultural stagna-
tion here that has taken place in the
country. I hope Government will take
this report in all seriousness and take
into consideration the whole of the
Indian rural life as it is and see that
fundamentally unless we arc prepared
to change the whole structure of the
economic situation in our village
life, we will not be able
to help agricultural labour.
We will not be able to help it only
through Community  Development
Projects or National Development
Schemeg or by having some schools
opened here or some roads and houses
built there and so on. I am sure the
Government will take this up very
seriously, at least after going through
this report,

Finally, I would request the Gov-
ernment that we should not stop with
the second enquiry. A third enquiry
report should come. Let not that re-
port come after the Third Plan is over
and when you are on the anvil of the
Fourth Plan. Le; it come much
earlier, before we prepare the Fourth
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Plan so that th information will be

useful for the preparation of the Plan
itself.

Shri Surendranath Dwivedy: This
report, of it reveals anything, it
reveals the miserable state of affairs
that exist in the lowest levels ¢f our
rural society and it confirmg the view
that all our planned economic activi-
ties do not benefit the under-dogs in
this country. We should congratulate
really those who have prepared this
report. This is the first authentic re-
port which gives a very clear account
of the effect of the economic policy
of this Government. It would have
made a very good comparison for us
if the other committee which is to go
into the distribution aspect of our
national wealth in this country had
made its report available. It would
probably reveal how the real advan-
tages and the real income that are
increasing in this country more and
more are going into the hands of a
privileged few in our country. I
think probably that the committee,
after preliminary study, has come to
the conclusion and their interim con-
clusions are such that if they are
published that they will expose the
entire basis of this Plan, Therefore,
that report is being delayed. But this
report is very depressing and painful.
These peaple form 25 per cent of the
rural population of our country. You
cannot ignore such a vast mass people
and build your plan saying that you
are giving more emphasis to agri-
culture and you want to increase
agricultural production and revolu-
tionise village life. All these talks
are mere talks on air and has no
basis. Unless these 25 per cent of the
villags people are looked after pro-
perly and have their pride of place
in the society, things will not improve.
My hon. friend who spoke before me
has given quotations from the report
to show how the actual condition of
these workers has not only not im-
proved but has become worse than
what it was according to the previous
report.
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Who are these communities? They
are the agricultural labourers; they
.are not only landiess people. There
are small land owners also. There
are tenants and landless people; a
large section of them belong to the
backward communities who suffer not
only from economic difficulties but
from social disabilities as well. They
are the real, under-privileged sections
of our society. So, for any Plan
what so ever, our first attention should
have been devoted to this section,
but we have completely neglected
that section, as it revealed here.

17 hrs.

This report shows that the per capita
income of an agricultural labourers
household is 34 per cent of the nation-
al per capita income. In the previous
report, the employment available to
these peaple—the quantum of average
employment available—was shown as
200 days. Now in 1956-57 it has de-
clined to 197 days. About wages, it
js better not to mention it. There is
of course the Minimum Wages Act, but
the third Five Year Plan itself des-
cribes how difficult it has been to en-
force the provisions of that Act. The
situations vary from place to place.
It is a difficult and complicated pro-
blem no doubt. But I feel there has
not been any systematic attempt to
see that the provisions of the Mini-
mum Wages Act are enforced.

About wages, the actual position or
state of affairs is this; even if the
entire family of an agricultural la-
bourer works in g village, that
family will not be able to get that
much wage which a single industrial
worker gets. Ag has been very right-
ly said in this report, in view of the
general dearth of employment oppor-
tunities in the rural sector, any type
of work at which the labourer can
try his hands is good enough for him,
whatever the remuneration it may be
fetch.

What have we done to improve
these conditions? Not only, are the
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people more dependent on agriculture,
but there is another aspect also. This
report shows that whereas previously
in States like Uttar Pradesh, Assam
and Kerala, there was practically no
child wage-earners, now, as a result
of our planned activities, when more
money is coming to the people, and
when it is said that we are in a socia-
list pattern of society, child wage-
carners are rcported to be employed
in all the States in 1956-57. This 18
the position, when we want to abelish
child labour! So, I do not know what
can be a better condemnation of this
Government than the report itself,

Take housing. We are spending
much moncy on housing. But 1 am
really sorry to say that this money is
being spent mostly in urban or semi-
urban areas. The rural people practi-
cally get no benefit whatsoever. The
real position is very well described
here. What is the condition of hous-
ing?

“The village houses do offer
some sort of shelter against sun
and rain to dwellers but they have
no latrines, no protected water
supply and no public cleansing.
Men and cattle live in close proxi-
mity; mosquitoeg and flies swarm;
and rats about in the huts and
hovels........ The interior of the
house is gencrally clean, but the
surroundings are dirty. The vil-
lage pond is green with alagae and
is constantly polluted...... Public
eat‘ng houses are uncommon, but
an insanitary tea shop or coffee
house is casily found.”

This is from a health report of the
Government of India. This is the
general condition of rural housing
It is insanitary and un-hygienic. The
condition of agricultural labourers whn
belong to depressed classes and back-
ward communities could reasonably be
assumed to be much worse.

So, that is the state of sffairs.
Therefore, | would have thought that
before we had planned for the Third
Five Year Plan and the Plan allotments
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were made sufficient attention was
given to this aspect of the problem.
1 am not going into the question ef
negligence on the part ¢f the Govern-
ment in enforcing the provisions of
this Act or that Act. It is a funda-
mental problem facing us now of a
very serious nature.

If you sce the Third Plan, they only
g.ve you some homilies. They say
that in the First Plan they had said
about settlement of agricultural labou-
rers, protection against evicticns etc.
It has been found out that people in
large numbers have been evicted from
lands after the socalled land reforms
legislation were passed in the different
leg slatures. In the Second Plan also
they stated something about the deve-
lopment of this sector. What do they
suggest in the Third Plan? They have
devoted some pages for it, but there
is no cincrete suggestion which would
show that the conditions of these peo-
ple during the course of the Third
Five Year Plan is going to be any
be'ter. The only thing that they hope
perhaps is that because of the com-
munity development projccts—we ate
tom toming this very much, that a
new revolution has c.me, a new pat-
tern has developed even though we
know who has benefited—they would
probably be able to a greater extent
to improve the conditions of these
sections of our people. Excepting this,
I find noth'ng in the Third Plan which
concretely suggests to ameliorate the
conditions of these people.

The Deputy Minister df Planning
and Labour and Employment (Shri
L. N. Mishra): Which people, agricul-
tural labour

Shri Surendranath Dwivedy: The
people about whom we are discuss-
ing—are agricultural labour This re-
port itself has made @& comparative
study of the community development
areas and the non-community develop-
ment areas. The figures are there for
the Deputy Minister to see—I won't
read sut the figures. Their conclusion
is:

“I* would appear from the
above s.2tement that there was
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hardly any improvement in em-
ployment in the community project
areas.”

Therefore, the fienefits will go to the
landlords and to the great land owners.
The benefits are actually going t> them.

An hon. Member: No, No

Shri Surendranath Dwivedy: You
may say no, but it has been revealed
in the evaluation reports regarding.
Community projects, in the Third Plan
of the Planning Commission and
others. If you take pains to read them
you will find that actually the bene-
fits are not going to this secticn of
the people.

Thercfore, I charge this Government.
There is no point in going on elaborat-
ing the miserable state of affairs of
these people which have been so fully
described and brought out in this re-
port. I feel that the way we are pro-
ceedings and the callous manner in
which we are neglacting th's very vital
sector of our rural society would ulti-
mately lead us to the position that the
entire rural life in this country will
be completely at the mercy of the in-
dustrial sector and the capitalists.

17.10 hrs.

[Me. Depury-Speaker in the Chair.}

That will be the total outcome, that
will be the real state of affairs, when
the Third Five Year. Plan is complete.
Thercfore, 1 would have very much
welcomed if, instead of a private
Member giving notice of a motion and.
ourg getting a couple of hours only to
discuss it, the Ministry themselves
have come forward to take the opinion
of this House on this Report because
it is not only, as I have stated and
the previous spcakers have pointed out,
the economic point of view that has
to be considered, for there are other
aspects to this problem which will re-
quire the attention, co-operation and
active support of various sections of
our people. So, T would have thought
that it the Government themselves-



6301 Motion re: BHADRA 9, 1883 (SAKA) Report of Second Enquiry

were serious about removing the
miserable condition of these peopie,
they themselves would have come
forward to discuss this report and take
the opinion of the House. They have
not done that, and that shows how
they are tackling this problem.

Mr. Deputy-Speaker: Ch. Ranbir
Singh. Hon. Members should Dbe
brief now,

wto e ferg (e ) - IaTEEW
wgrRy, 39 a1 A A Y ag fnd =
2 AT A @ Ak o TETT w7
qFAT & % 20 37 ®7 A § YT FAAT
AN wr ¢ ag nfurET A oAk
I FY AT A SYIET TTAT 27 Ky F€A
2 1 3N T & fAo g fegma
®Y T &1 a1 9T qATETY g, A
1 aga suTEr =\ AT

qET 9T WTH AN qEW § qg qrfaA
77 N wfomw A af § f& fogH
feare & qwra™ # vw foove & fgama &
Ty ¥ aorg e gE & ofw A o
M AL A AR BN A
7 § afas v@ & afwr 737 §
a1z ferar wrgan § 6 o 8% & 91
qrAATg st a1 A 7 TAT ¥ e qg AN
o § fror i, g ST ag T R
fo S At R & awm Aty
gt ¢ ofes 39w wvoor ag § e gt
fei & u= faad g4 wfaw feaq
uq G I FEAN i oq &7 FA@ A
fod wa ¢ wx A wfy  nf § ag W<
¥ xawi & Oy ot §, S A oAk}
foT f qrrAt gR 3w @
& a@mi %1 ofgeswrw Fa Y 42308
#afemfemmmar g o 3% 37
frefy & frwrer fean w1 @ @Y g
&% ax ug feafa a2 It & 1 ag v
feam i @ feegm & e § afem
wga F g sy aft &1 f i ww
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et ft ey e fear mn @
W AX & AN ard § o @ ey
W Y, I | wT Qe frerar
T § W FRT AR 9T W e R )
feamw & wenfas ot oy e 2 & Afer
ww | 9@ wafan a@ § fe evdfigm
W} A 9 & qEEA § g o
ag

IUTW HEYTY, TR UF W qHE
¥ I § f¥ 19 AW & w27 g AW
) qyw A E Wk 9 & I D
THA KT s ogwn ¢ W 7 mradg
g aaTd e oy s fayen A 3 fear
2o Iy ay I A femm ko

Yy a% a1 fagt s M ww g
q1 ¥F TTX w7 &KW §, q7 AXT AATH
¥ fawfaw & fagh w1 ot o § av oy
¥ W7 gAL gk Ay wTrATY XA ¥
faafasr & A o7 avg & w0 £, IIMY
*@A N w0 v ww g 8,
aZ AT w7 AT Ufrwerwrs faT ¥ qre,
IAE FAWT & 979 T R | ¥ER OXTy
7 aen § fe frama fema qor et
w1 agi % arew §, wg dAr @ 7wy
fema femm & fagre & @ =t 8,
afeq waw # A A 8

4 ™ A W gen e o
arfia Azt & g1 & fe I g
g §. oy §, ot T aTedy
®1 A A § | gy AT Aa) A
A s N gAY
TR T ) NI # wEx &7 ey
t 1 o) wTv § fw gary Xm # Yfee
w1 o197 anfaa A/ aeat # e
war § otz 3w An] few mar § o
uA® i 9w A W € qeg s
o T g # aarr oAamn § &
o6 {7 @ €™ ey €T g
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®YE o 3w v agr g &, AT Rl
BT &, IF WEL gAY X AT ATE A
wo 9TEE AT adr F Iav frav
afl w7 ¥ 1 nfgwae Fa A AvFAT
& A& aFdr & 97 A% f& 39 H 7 IRV
®! &F T 7T FIH IAFT TARATL T
ZAT ¥ 97 7 fear v @ 1 9 Qg
ars 2 ot g WY @ AT F7 AAH §
w7 za foe ® 7 faar @ ff 33
A # 35 fea sm fa= § A7 g9
fza 4@ famar & AT fa= fa=t Ta =)
FH 74 famar & 97 fzat s fas
wa qare 431 grar g f& # w9 gw
TA%Y ¥ "%d & | mfgT ¥ fF uea €,
gr ¥y, g g FEE El §
AT £ &¢I FTH far v A7 3 )
vq fawfay & A «f aqars oy
& wg Ae gagaz fea ar faq 5 39509
e 1 ¢ f& oF SI¥ qETAT 9w
WX 39 a1 F 919 gg a7 ard
A A T vour @ AR I ¥ q14
ura-ifeqr @y dx fasw g
sfaga, gaweza @1F MNv A qg
¥ gEdy geqrEl w3 frar wma o
9 A 1 gz g f& gad
¥ v g g r3fEaa oz
T W, @2 #re W €3
W A@ ) owd Foawa #@
uTy ¥ TF & &) A 97N § fggem
2T ® ¥ ¥ @ wd A g
v e gAY @Y AR, Jafe e
aga s fY WX Jafs wfa & are i
X A & ¢, ¥ AL 4, fodlt & e
9T R F § W qg ST FqA
Taw A 7, wllT qx fie ) w
4 | XH TR W qAFT K AT A
& wdy ader ag § fw ww Safs aE
& WA W adr axw @ g §
faorlt ot gy awg wgw wt ¢, @R

AUGUST 31, 1961 Report of Second Enquiry

6304
on Agricultural Labour in Indig

tefgae uedza g a9, gR §r
Fr@™ Fd, fav & ¥ 35 fase ¥
THHRTI AT 9 g9 § &7 A
gAR FTOR fem w37 9, § w7 Y
I Y mgfaad 3 # sqawar N
g | g7 49 fagT 33 @ & wAT §
2T F FTOT F7a 4 AfeT wgaady ¥
IAFT FTLATI F1 FTITAT W F341 F
g1 FTATQ | At A AT ZHTL 98 JHTS
FT A% a1 3951 g4 ffafaez s &

# 7z %7 giT 7@ ®@ g% fF
frger 21 e & meev, fag qq @i
¥ W=7, A A A AN, €F
fgaansdmm, N AR ww A
F1fgn a1 A1 @ faar mn, A Y
I T Aver & fau faFar =
W anfge ar sAAT g famr mar g
Y7 A AT I ALY fHAT I AT qAH
T 3 F g7 F15 N A3 frerg F7
q Ui AA7 €1 g 9o
aFd, §F g qF &) AEA & g F
qIT §

# @fan & foame w8 g, & 39%
TR E A ag o A g fe wA
{1 ®T viFEaTT J37 A fafquay
aag It aFe w7 aifen W 9w
FA B AW FTAT aifed | AfEe
FAA & a0 17 & ®rf 77 g9 fw ag
FuET g9 & e Wi &a § AIge
# wrweT &g ST, A 3 9 aga
a3 a&dr § 1 AfFA IuET 9l g Ay
T wEH g A Qg #§ s
&7 agrar & § WX o a% gw IEEr
aCE T AT AW aF AT AT AT
frd fr odY @ fam & ey anfy
gh 1 & g g fe dwEm aw &
FITC AT I WX 300 §UT ™97 &
19 ¥x ¥ FATAT AR W T OF g
® ¥ g W At FIER T
I
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Dr. Melkote (Raichur): Mr. Deputy-
Speaker, 1 congratulate the authors of
this document in that they have high
lighted the problem of agricultura!
labour. It is a fact, as stated by the
Government itself and the report pre-
sented to us in the Third Five Year
Pian, that the nation has progressed
in the last 12 or 13 years, consider-
ably, and that the national income has
gene up to a large extent, raising the
standard to an extent that is felt in
some of the urban areas. The incomc
of the working class population to-
day is on an average Rs. 100 to Rs. 120
as in Ahmedabad, Bombay, Madras
and other places. It was ecxpected
that, in view of the large sum spent
iy the rural sector, in developing the
rural economy, in developing agricul-
tural operations and the improvemeats
made in the expansion of Khadi and
other village industries, the rural agri-
cultural population would beneflt to a
large extent. It has been seen from
the report that that has not taken
place.

While the report says that some of
the categories that were included in
the 1950-51 enumeration have not
been included in the present report
and therefore, a proper estimation
v.ould not be what it appearently
appears, it appears to me that ke
attention that the Government has to
pay towards this prohlem has not becn
sufficiently paid. I say thig for the
simple reason that the number of
hours of work has remained the same,
the population of agricultural labour
has increased considerably and child
Jahour is being utilised, minimum
wages are not being paid properly and
some of the Actg like giving compen-
sation and other things are not be.ng
apnlied to thig sector. In a large
country like ours, it would be diffi-
cult for any Government, with its
meagre machinery, to implement
them, Enough has been raid
on the floor of the House that
there should be a large inspectorate
appointed by the Government to look
into these things. Even so, for the
time lag that it takes, for the litigation
that one has to go through, for the
time it takes, we felt that the agricul-
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turist himself should go to these peo-
ple and lodge a complaint. In lodging
a complaint of this type going a dis-
tance of 8 or 10 miles, he has to waste
a whole day on which he could other-
wise work and earn. Therefore, it is
felt that the inspectorate should visit
these places and take the complaints
and look into the whole matter.
None of these things has taken place.
Now, the question arises as to what
should be done. I can go into the
details of the report, because I have
read it throughly. But the main ques-
t:on is what should be done,

The problem again poses itself this
way, namely whether we are going to
industrialisc the country and increase
the employment potential that way and
allow these people to suffer for an-
other thirty, forty or fifty years before
we catch up every individual and give
him employment, or we are going to
attend more to the rural scctor and
give some kind of employment which
at least gives them a living wage at
present, and tackle the larger indus-
trial problems later.

These are the two questions which
are being discussed by the economists,
and by large, on account of the vari-
ous situations in the country both in-
side and outside, and the trouble that
we are facing in the border, and the
threat of a cold war developing into
a hot war at any time, industrialisation
of the country rapidly is believed to be
essential, and, therefore, we are in-
vesting quite a large sum of money in
the basic industries and others. Even
%0. 1 would make it clear on the floor
of this House that so far as the con-
sumer industries are concerned, unless
we immediately place some kind of
embargo on their development in the
urban ereas and spread them into the
village sector and give more subsidy
for their development in the rural sec-
tor, we shall not be able to give any
substantial amount of relief to this
section of the population.

It we have got to tackle this prob-
lem, it is not in the political fleid.
Some of the Members here have spoken
that way. Actuslly, one Member,
namely, Shri Nagi Reddy gave 3 chal-
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lenge and said that if the Prime Minis-
ter, as an ordinary citizen, came to a
particular village, he would not be
able 1o go there. May I similarly give
a challenge, namely, that these chal-
lenges have been accepted by us, that
people have gone there, and that those’
villages, where my hon. friends say
that they have got their hold, have
voted against them in all these elec-
tions? So, what is the use ¢f these
challenges? If that was the factor
which was operating, then, there would
have been a majority of that group
here in this House. But they are not
there; they are not even a handful
from that particular area from which
they come, and still, they want to say
these things on the floor of this Hiuse.

Shri Ram Sewak Yadav: It is Birla’s
money which has given you strength.

Pandit K. C. Sharma (Hapur): And
yours is the Russian money or the
Chinese money?

Dr. Melkote: After all, people ure
not blind to facts. It is no use saying
‘Birla’s money’ and all these things.
We also know, and people inside the
Hcuse also know. After all is said
and done, we have got to take into
consideration the actual condition of
these workers. Something has got to
be done. If that something has got to
be done, as I said, then, we must take
as many of these important indus-
tries like the consumer industries, and
particularly food and cloth—because
it is these two things that are con-
sumed maximum in any country and
it is these two industries which give
the maximum employment—to the
village sector. Secondly, there should
be the development of more of these
medium and minor-sized irrigaticn
projects, not the big ones so much as
these medium and minor ones, all
over the country. Fourthly, as has
been envisaged in the Third Five Year
Plan, there should be an increase in
the cottage and rural industries, and
fourthly, there should be development
of ancillary industries.

In regard to the development of
ancillary industries, I would point
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out that in India, even today, many
of the big industrialists manufacture
right from a pin up to a car in their
own industrial concerns. Many of
these things can be dispersed both in
the backward areas and in the rural
sector.

By developing these things, a; has
been done in Japan and Switzerland
and Sweden, we should be in a posi-
tion to give a large emplovment poten-
tial to these pe ple. Along with the
income from agriculture, if the agri-
cultural labour can supplement it with
some kind of wages through these
industries, their income would go up,
unemployment would go down and
the r condition would better itself.

This is such a large subject on which
one would like to talk at some length.
I had only wished that a larger num-
ber of Members were present here
and the time were extended. With
these few words, I place before the
House my view that this is a matter
worthy of consideration at the highest
level, and a good deal of attention has
got to be paid to it by Government, if
any relief is to go to this particular
sector.

Wt U4 S gre (ITEE)
FqTeqW wERRT, Wit & ¥ w9d "y
TAT N a A w7 = Wi N Ty
Y & agr I3 &, N 4F 7 TIGL
N 7w & g, W et wr foud
fagt ® e 1 &), IR TIIAT 1 7ATH
Y, @ ag aga IweE A% fxar ar
? fr o wofa w1 s A T
wrfew | wa § OTgw IO A wEE A
a7 { ArAan wpm fe arfex g
Traifa geft fre fag & 7 were vreeiify
N QYT AT ©) AfY T AN Ay
7 &9 ft w=w ) &7 AWy ) -
ffa & gm ©® W 3 Afr v oEw
AT AN aw A A W &)

IqTIW WEITW, TH AW & & WHR
¥ 30 —uw 77 &1 Wi 0% AT |
T W 7y § fog S A



6309 Motion re: BHADRA 9, 1883 (SAKA) Report of Second Enquiry 6310

SR T RCEAE AR € R AR 2
3T F wATar §F A AF o § W
faaay fs geqr w0 &, fom®r & =
7 77 DA T 7AY | AT IF FYF AT
& 7 7z g wiEt & 349 iy afage
#agz & sif wE) § a6y g awawn
F1 vy gfraT & 3Er gfgs A/l
qmarfas A qUENT § | A A
T & 7 ag zart gieaa, afzaEr AT
fagdr Iift & <rr & 1 77 79 @fge
qAZT § AT gz AT H FTH 1§
ITE) FIRQT A AT A=Ag R

gHIY FAF HIAAT ATEG] F TAH
qEgg § gAY AT 1A TR E ) gW
AT § A A70 F) 2@, IAF FUS 6
2d W7 IAH WAT F7 3A I ZH AQ
qrad f& arag fggeam & 73 & saran
gat A @Y &1 39§ 7@ ®rgw oA
aara 78 FT a5 fr ferar 37 A
%1 3@ & 1 a7 A7 O 1A &1 faaw
fr fage Q g3 |17 raATaY § 59§
7@l F1 g7 $ & fAm g7 7@ goT )
g3 AAQ GIAGT FIAAT I E Y |
Iq ® FAA TAATHE F 9T §G
| § ATEA AFE A7 77 § a1 wH
gqfifasfangiamaaaa &1 a &
sfafrea 37 1 graa & o7 ®1€ Q17
a#i g ¥ 1 oA, & I fe sy
zo § gare A wWifE oy AxT Ty €
wrardt %t afz g w9z wwT &3 f¥
T QT 1T AT 97 72 § AT Ezm Ay
AEE) § TET 90 A A1 2 § A a7 oY
W7 gy I A Ze A A ghre
T TAAT FT AT XA q L AR Y
w7 AT HEAT §

mrasw ¥ kY afrfeafa § e
wfrgr wagl & wwew gt A
i a1 awf § 1w Wifag fe O
W g g & s o €
T § we aws fs I e &

on Agricultural Labour in India
QAT &7 a1 Y gar & Afww Iq
A & a7 T fEar o ow@r
ag wwfag o) af @1 9671 ¢ w4l
¥ &y oAt # g a0d § Ay go
f& IT6T w9AT SUST § AL 7 gFAT
ol T @ I GazA IO F wf
ggraar faadft &0

R qra qgy dr odr femd §
f& gt qmT Ay 1 ¥me ®
feram® 3t #717 ATgAr & AT FaTL
ui At 37 T AFTE L qALH FTWY
& & T & AT -, € M e AT
U A qAgd & Ia%! fzq oy £
afFa o ST ITq T A £ ar
IT W 377 3 § 377 e o
FrFTd wsfirl s Ad R o
@ 371 qwd § Wk onpfe s
#wo § foa fe gra ag wod wfum
®) T T 7E | wAw) fawrd o §
faa® arat # I3 a0 § qavT W
arfY § oY aga € o wagd & et
§ W graTT afz ame A I9E A AT
ARy waar a3 & faAre va §
ITF ATAZA T AR W A IT A
w1 axa § W A TAE €1 qar
73 § 7% faars sriad w7 aefy
tafermfam i gg At &1 T &

azi A& wfwem don farifoy
A FT HAOA § A IN AP 9WK €
{ wifs gwq Th& €1 adyq faafy
o wret vga faafy o afra € agfe
wzat & xfa g I wha at qfe-
At % aedra 2 wwx § 1w gw qren
# frard w1 BN W aig v odveeTy
T o sfem ¥ frayz o K o7 gt
ofr wr wui srgay agw w@ ot i W
§ A ofy O v avf) § e oy w1
wzarq g wifgy 1+ whal o ffw-
At &1 iy T & 30 feufir gue
arad o
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FE ¥ T T T H FTA
ft @ g & wfew & sy g
g § % ag s fam a2
UF FE W FEHTGT a1 T H 48
qr$ ey g fe nF sufew & qm av
¥, V¢ O Yy, VY FAX UFT dF
A geT & W g®d W gemi
w7 ArEi A & QO qATE A AR
yfa ofr 78 gl &\ wa & o0 fagan
® fau &1 *gm f& wig faodc &
AT &L FE T OFE F 74 By an
gU & 1 98 U sOrenia w7 waaty
szt § AT A I frm @ 9w
wTA § | o9 I9 TS H g7 g
afrgT wogel * Ay & gefr 2
wEY qER & F ForAr € A7 AAHAY 20
WE qF KW a7g FT FTAA AL AT
R IF aF TW T UF WA F) W
AT @7 A W I
TfF A2, W FH AT 7 XX
A4 A% TH AW &7 FETT ALY &Y qEHAT
o s fEArs Y wgA TwT—
o e gy ¥ T & g ow
wftr qT e v A &3 I FfEA
¥g ¥t 8z &7 fawy § fs woft a5 @
femm g AT 1 @ 8

wfm o Aifar w3 waig 9fw
 afwway @y fAuffa s aah
S &1 N fir g Ry F ¥_v g
£ TawT 8 o & ad qred e
wg g 1 wgt 9T #v fawioor e
w7 wn gar ¢ fe Yo uew wfA
uw qfare foedt fe « safer g, o
wem § 1 Afww Iuk ag oo g
war gur § fe s 3w afar # otw
qiw ¥ 7%, TF wTE i aRe Wit g
o @ (v oy i aw wy qfeare
aYX o W qear g o
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FICAT FT T § Iq 9T A &
arer uF Frgefar va v g fF e
FMA 97 vFT Zen | 98 I USE
UF Y F AL RN | W IAN
9 R A1 g1 UFT UF UHY & FAAL
EETT | AT &Y AE IH gg Y mifaww
# % armA a7 &g #1979 907 AE Arn
g fea T 9% 9| &1 oA 2|
@ wifasit & 79 &7 adfen 7z g
f& 9 a8 FT7 a7 71 91 A1 I 9T
¥ 9% g3 A, AR 217 7T,
eI AT AET Y2 9 | qZardy
H FEna qares g faaw f§ F1eor
IAFT THHAA AN A & ot IR
A, &l g% dqwei § & @ I
f& w7 FT13 7 apr ana@ gw 30
A FTFAN T FTA T A7 AT I
% faTt 7 ag & E0 A
At fee 37 ag ot wEww e
21 AR T & a9 ALY & IAH g@ o
fomt g & f& s wrd qraeet &
s g R, At ww o g ¥ A
IH 9 A 9g FTA AR A€ g afx
8 97 T W ZY AN Gz wTiw
agi T¢ A A Him oA
wid gl 9T & v wiE dxn few
I g IV 9T A a8 A 90 A
grar 1 ot gqfw o o a@ afewt
g wrd A g wgi ) W g
A 9T A g W w8 &
Y & wren pm fe s ity e
anfer ¥zarq s &1 oK) ThE o
Hfe =t ®1 wfta 3 w1 o ff TR A7
ol § 7 1w Tt WY wET T W
ST ZAFY TRAT § ST JedE Y o Ay
#rar aret wopr ey fowy fe qfa-
=t ot W woet W wfe faw
qwdlt
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afagT aogl # &) Avg ¥ & §—
uF qr ag A 9 # Avg 1y §
s g@e ag fomw f§ am & ar
9 9" § W7 S 39 @ 97w
W F1 AAGA T qEAT @ WY ST
® T ogEAE § 1 S, AW AT |
faas 9\ § a8 IW @7 ¥ W w%
AT 921 ASr F7 A% & srAa A
2 3wl 3% @9, a9, | Wi
foars adivg &1 N fgmma g & WA
HT | IR I qA qqT A
AT & | O AW & A AP AR
7% #Y FYETT F1 qUAT TG ATHKTL g1
afz 395 AN arA guedt & w2
@ ITE GETIEHT M 9T § A
AT F7 feqr T Aw AT F7 I TEA
famt w=dl & 1

W faE & faw § fe qor o
q¥t g€ & | ATETT W W JOATA Y
o} &rETR N KA @i N aga
fox ¢ afes g7 F9 wofiAT *1 A
¥ fau g1 aAE B B 7 9yl A
foqr smar 3 1 3w quy qTww oA
AT ® gramar A& ovar § afe
IT ¥ FAT WA At A 97 | | Fwr
FAHN FEE § | Us A arw W
derare @M W g AT ¥ gET
aft v qw gEd Rw i dwTh g
grit

oy, afr w1 sA v &
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ag "rar arar ¢ Foraw v fAm Sraare
WX et & mwa o Ea &
TR i o g wren @ fw ag gw wwr
FT @A £7AT & 1 wwelY femme aw
qrar qrAT @ foms fao A W
AT gadt FEw § Ty § oo
R EfsamaN s g | w9 AW
g afvarar 7@ azad § aa aw 3ER!
faam Al am@T Ao oY 38 T
a% 7 a1 T € T guy o T fy
T, T 20 F uwW Ay e st Qo
fear o1 mwar ¥ wife ag am A
f& aret § AdY w7 § AW IAH
oy A grar &) AW v, ¢ R
sfa fka sogdt & & 9w wav @
T w7 awar ¥ 1 wgTl ¥ ar gy
w1 TYET WA ¥F AT gyl faw
W oy ¢ Afew f oY mEy & A
HIAZLT Y AT €7 77 A fow gAwT
T ¢ WA T o WA YA
faady & 1 = ©ft 97 Fre R
# Y ¥ 1| W %7 € qTETT ar
g 7rel wgAT € R o uw
¥ &xrarr &F Wt 37 TR € T
et &1 wftw W xeEAra fwEr &
|19 g1 wifgy | v 'ver e §
fx 37 sofrg weear § quie gy
o7 waiw €7 9w A § 43 A fov
wiw & wAafegy @ Tagn W
famaft wifgy oY s sy w gury-
w7 wfAt 9v § smA e wifgy
FUT WY ¥ qIATA & AR M Y
o At € ow St e woh oy
o7 3w & e daT i W
T T & wrew o ad oty
T I 97 ETAT Ay of ke B
aw & 9w Iy g § T gAY
wweet N qvr seft § 1 W g
g & wopr & & s @ awr

i
Shri L. N. Mishra: Mr. Deputy-
, 8ir, 1 have listened with in-
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terest to this debate on the Sccond
Agricultural Labour Enquiry Report
and I am glad to find that hon. Mcn-
bers of this House are so much con-
cerned about the welfare of agricul-
tural labour. Governm:ont too
have been alive to the problem
of  agricultural labour and we
also feel that we have still to do
mmuch to improve their plight. Hon.
Members will find  that in the Third
Plun we have given spoc’al a‘tention
to the problem. We oursclve; are
n.t satified with what has been done
so far for them. Shri Nagi Reddy
ma:le more a pilitical speech than an
objective one. He made special refer-
ence to the land reforms and said that
we had not made any progress. 1
would request him to go through the
Third Plan and see the progress made.

Shri Nagl Reddy: How much land
has been d'stributed?

‘Shri L. N, Mishra: W lay stress
on three or four things: abolition cf
zamindaris and intermediarics, consoli-
-dation of holdings imposition of ceilngs
and settlement of the surplus lands.
Most S'ates have gone aheiad—almost
all States—with legislations for abol:-
tin of zamindarics. There has bren
-consolidation of holdings in a number
‘of States. So far as the imposition of
‘the celling is concerned, the programme
is going ahead in almost all the Sta‘es.
So far as the settlement of the landless
people are concerned, our vpolicy is
clearly stated in the Third Plan and
the States have made priovision for
Rs. 400 crores for the sctilement of
landless people on surplus land and
we think that by the end of the Third
Plan we would have made goad pro-
gress in th's respect also.

Shri Muniswamy and Shri Dwivedy
also spoke at length and they came to
the conclusion that condi‘ion: of th-
‘agricultural labour in this country had
deteriorated, instead of improved.
“They said that Government had beea
only pass've witnesses. Before coming
1o this conclusion. I will request these
two hon. Members and others also to
wexamine this report from two or three
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p-ints of view. The basic factors must
be taken into account before you come
to this conclusion. Firstly, the con-
cepts and defiinitions in the Second
report arc different from those in the
First report. We have taken income
as the basis in the Second report while
cemployment was the basis in the first.
The first difference in the concepts
used c.ncerns the definition of agri-
cultural labour. In the first enquiry,
an agricultural labourer was one who
was employed for wages in the pro-
cess of crop production. An agricul-
tural family labour was defineq as ope
in which either the head of the family
or 50 per cent or more of the earners
reported agricultural labour as their
main occupati-n. In the second en-
qu ry, an agricultural labourer has
been defined to include labour not only
emploved in crop production but also
in other agricultural occupation like
dairy farming, horticulture etc. An
agricultural labour family was defined
as one which derived a major portion
cf its income from agricultural wages.
The concepts are not the same nor are
the definitions. Therefore, there is
bound to be two different sets of con-
clusions. Therefore, it is not correct
to say that the conclusions of the
second enquiry are conclusive. In the
carlier rep 'rt, retail prices were taken
into account while in the second whole-
sale prices are being taken into
account. In the first report in 1950-
51, we must remember that the pro-
duction of crop was at a low ebb;
there was a decline by about ten per
cent. The prices were also rising. In
the period of the second report, 1956-
57. production c¢f crop was rising; it
rose by about thirty per cent and the
prices generally came down by 7} per
cent and agricutural prices, by about
ten per cent. Therefore, there are
bound to be two different conclusions.
It we do not take these basic factors
into account, we will definitely acceot
that the condition of agricultural
labour has deteriorated in this coun-
try. But we feel that the condition of
agricultural labour hag not deteriorat-
ed. The impact of the Plan, specially of
the variou; schemes of the community
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projects and river-valley projects and
other projects of the Plan has been
felt by this section also and therefore
we do not accept that the condition of
agricultural labour in this country has
deteriorated during this period.

Further, it is also not correct to say
that agricuitural labour has not
improved during this period. I would
like to catalogue g few grounds on
which I say this. The general econo-
mic conditions of agricultural labour
households without land—this category
of houscholds was strictly compar-
able—showed improvement. The
average household income of these
categories of houscholds increased
from Rs. 393 to Rs. 402 for casual
households, and from Rs. 472 to Rs. 525
for attached households. Secondly,
wage-paid employment of adult males
increased from 218 days to 222 days,
and that of women from 134 to 141
days. Thirdly, the increase in indebt-
ednegg was largely the result of
increased borrowing for production
purposes. What are the purposes of
borrowing” The first purpose is pro-
duction. In 1950-51, it was Rs. 10 and
in 1956-57, 1t was Rs. 26. So, there is
increased borrowing for production
purposes. So far as consumption is
concerned, it was Rs. 78 in the first
period and Rs. 64 in the second period.
For social purposes, it was Rs. 17 in
the first, and Rs 33 in the second.

Then I ghall turn to the suggestions
made by Shri N. R. Muniswamy for
improving the plight of agricultural
labour. I accept there is scope for it;
there is reason for it and there is
justification for it The chapter on
agricultural labour (n the third Plan
gives a catalogue of improvements
which the Government have in mind
in regard to the plight of agricultural
labour. The Government is also aware
of the problems of agricultural labour,
and the second Agricultural Labour
Enquiry Committee suggested certain
measures which the Government
should implement. We think they are
wholesome and we want to follow
some of the measures actively to
improve the plight of agricultural
1079 (Al) LSD—-@.
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labour. I would now like to state a
few of the improvements which the
Government have in mind. FirsUy, in
view of the limiteq opportunities for
employment  of the  agricultural
labourers and prevailing under-em-
ployment for a part of the year, efforts
will be made to provide employmunt
facilities through the developmeny of
rural coliage industries.  Secondly,
intensive cultivation of existing lands
and extension of cultivation to cultur-
able wastes will be undertaken in
order to increase the cmployment
opportunities for agricultural workers.
Thirdly, a proper utilisation of rural
manpower will be achieved through
the various works projects in the third
Plan such as trrigation, floog control,
land reclamation, afforestation, soil
conservation, road development
projects, and other construction worke.
You know that we are taking up some
pilot projects to improve the employ-
ment situation and we felt that these
projects which are called labour inten-
sive projects will go a long way to
improve the gituation and relieve the
unemployment problem, so far as agri-
cultural labour is concerned.

Shri N, B. Maiti (Ghatal): Ig 1t froo
thig year?

Shri L. N. Mishra: During the thaa
Plan.  Then, agricultural labourcrs
are exposed to chronic indebtedness.
Prope;: enforcement of the laws moan
for giving relief from indebtedness
will he ensured. Then, the Govern-
ment of India have already set up
a Central Advisory Committee on
agricultural labour, and this committe,.
will take a comprehensive view of all
the problems of agricultural workers
and suggest suitable remedie; for
ameliorating their conditions

Mention was about the third agri-
cultura! labour enquiry committee. W,
will have a third Agricultural Labour
Enquiry Committee, and we have
taken a decision on it. The work will
start by 1962-63 and by the time the
third Plan period is over, we will have
the report from the third Enquiry
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Committee. I believe that the third
Agricultural Labour Enquiry Commit-
tee is going to be more educative and
more broad based, and that it will give
a better picture of the situation and a
more realistic picture too.

1 believe, this is going to be an
improvement on both the first and the
second Agricultural Enquiry Commit-
tec.

Sir, the debate of the day has been
very very {fruitful and beneficial to
both the sides. So far as the report of
the Second Agricultural Labour
Enquiry Committee is concerned, it is
a good work and in certain respects it
is a masterpiece also. But I will only
say that it will not be fair to come to
conclusive conclusions that the condi-
tion of agricultural labour in India
has deteriorated because some of the
figures that are given in the report are
like this; we must look into some of
the basic facts which I stated earlier.

Shri N R, Muniswamy: Mr. Deputy-
Speaker, at the outset, I would like to
express my grateful thanks to the
many hon. Members who have parti-
cipated in the discussion and also
given concrete suggestions which are
worth considering by the Government.

The hon, Deputy Minister was
pleased to say that there has been a
slight misunderstanding of the actual
position of the agricultural labeur. You
will be pleased to see that our
observation about the deteriorating
conditions of the agricultural labour
was based on the two reportg given to
us. After reading the two reports the
impression that we gather is not very
happy. 1 only said that the impression
is not very happy, for this reason that
there is not much improvement and.
as a matter of fact it is going some-
what from bad to worse. The first
report had adopted a certain criterion.
Th, second report adopted some other
critesion. It is no fault of ours if they
adopted two different criteria to find
out the condition of the agricultural
labour and Ssuggest remedies to
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improve their conditions, We are not
to be held responsible for arriving at
this conclusion because our conclusion
is based on these two reports which
have adopted two differcat criteria.
Our conclusion will also be of a con-
clusive nature, anq if we conclude that
the condition is deteriorating it is not
our fault it is the fault of the premises
that have been adopted by the two
rveports.

The hon. Deputy Minister saig that
in the first report they adopted income
as the basis and in the second report
they have taken employment. There
was no reason for them to adopt two
different criteriag and come to different
conclusions. So it was basically
wrong on their part to have adopted
two different criteria ang arrived at
different conclusions. So there is no
mistake on our part to have arrived
at this conclusion,

I am very happy to learn that our
conclusions are wrong and according
to the Deputy Minister the conditions
are much better. I appreciate the
position. The sample survey was not
conducted all over the country, The
sample survey, by the very nature of
it, is meant only for a few villages, a
few holdings or a few selected areas.
If the conclusions we arrive at or the
decisions we take on the basis of the
data we collect are different from what
the actual positian is in the other areag
where no sample survey has been con-
ducted, we cannot be balanced for that.
The reason is that the survey is not
conducted all over India. If the survey
is conducted all over Indig it may give
a different impression altogether, It is
all because of the sample survey that
is conducted. There is bound to be
some mistakes and some erroneous
conclusions,

Therefore, let us have g third report.
Let us have a report once in five years
or even ten years, because this is sup-
posed to be the primary industry of
the country on which everybody
depends. The rural economy has to
be improved to see that the economy
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of the country as a whole is improved.
For that reason I would request the
new Enquiry Committee to adopt a
criterion which we can understand.

As regards indebtedness the non.
Deputy Minister said that the indebt-
edness is due to various cduses, the
purposes are different etc. It may be
true.  All the same, the agricultural
labourer has to incur debts either for
education of his children or for the
wedding of his daughter or for his own
secon? or third marriage—because he
must have human power to improve
his agricultural operations. For that
purpose, he has to incur certain debts
and these debts are of such p nature
that he is not able to repay. There-
fore, I would suggest that agriculture
should be subsidised. Because, an
agri~ultural labourer does not get em-
ployment all the year round. He is
engaged only for 4 or 5 months and
for the rest of the 7 monthg he has no
work.  Therefore, some ancillary
industries should be started to help
them, because they are already very
much indebted.

Lastly. T come to intensive cultiva-
tion. The hon. Minister was pleased
to refer to intensive cultivation.
Evidently, he means scientific cultiva-
tion. Here people are owning only
half an acre or one acre of land, or
one or two bighag of land. We cannot
have scientific cultivation or cultiva-
tion of the intensive type, because our
agriculturists are not having large
areas. Therefore, I suggest that people
who are having small holdings of 1 or
2 acres or bighas of land must be given
some sort of help. With these obser-
vations, ] commend the motion for the
acceptance of the House.

Mr. Deputy-Speaker: The question
is:

“That this House takes note of
the Report of the Second Enquiry
on Agricultural Labour in India
(Vol. T—All India), laid on the
Table of the House on the 2ist
December, 1960.”

The motion was adopted.

BHADRA 9, 1383 (SAKA! 6322

BUS-TRAIN COLLISION AT
MADURAI*
Mr, Deputy-Speaker: The House
House will now take up the half-an-
hour discussion.

Shri Tangamani (Madurai): The
necessity for this half-an-hour discus-
sion arises out of the answer given on
the 11th August 1961 to Starred Ques-
tion No. 405 regarding the bus-train
collision at Madurai. I shall briefly
explain the circumstances that led to
this accident and also the  reasons
which prompted me to come forward
with the demand for a half-an-hour
discussion and 1 hope that the Minis-
ter will go into greater detail about
the various aspects and see that justice
is dong to those people who suffered
and that there is some check or some
preventive measure is taken against
this kind of collision in future.

In reply to my question, the hon.
Deputy Minister of Railways,  Shri
Shahnawaz Khan, stated:

“At about 1355 hours on 27-2-

61 (and not on 22-2-1961) while

train No. 187 Madurai-Rameswa-

ram Down Passenger was on the
run betwern Madurii East ani

Silaiman stations, a city bus colli-

ded with the train at an unmanned

level crossing.  As a result of this
accident, 2 occupants of the bus
died and cight others were injured
seriously.”
Here 1 shall say that out of the two
people who  died, one is a textile
worker. He died, leaving five children
and he was the sole bread-winner for
that family. The other was a student
who was travelling with his mether,
and the mother witnessed the boy
being crushed to death. Eight others
were injured serviously. I had occa-
sion to meet almost all these seriously
injured persons and none of them was
in a fit position to continue any avoca-
tion.

Then ! asked whether anv compen-
sation has been paid to the families.
The reply was “No, Sir” Then 1
wanted to know whather  steps have

*Helf-an-hour discussion.





